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PART-I—erers and Neu[u,at.om by the Govcrnment of Tl!pura, _the Hngh Court

Short title &
Commengement

Definitions.

- No F. 144} U])Dj%

Govel nment Treasury etc. /

. Govelnment of Tripura B
Urban Devalopmeént Dep*lrtment

" Dated, Agalta]a fhe 27th Decembei 1993,
NOTIFICATION

I exercise of' the powers conferred by Section-274" of the' Tripurd

“Municipal’ Act, 1994 the State Governnient hershy makes the following Rules,
‘namely ) o

CHAPTER—I
Pre‘hmmai} (

L. (1) These Rules may be cailed the Tnpum Mummpal (Elcctaon of
Office ‘bearers) Rules, 1995. S

(2y They shall come infe f-ofc;e at ont:e

2 In these Rules unleas ihere is anythmg repugnant to the smbject or '

lts contef{t_ ) : ; i
(1) . ‘fAet” meansil:ie_ T'ripura -Muni_cipal:Act, 1994.5;
v o (b} $Form? meansaform appended to these Rulss ;
(c),. *Section” means section of the Act:
3., 'The, Expression . used in these rales, butnot: deﬁned ghall havethe
meaning assigned to them re:pcctwdy in the Act, ,
- 4,. The Tripura Greneral’ ClauSe Act, 1966 shall 'E'Lppl}f for the interpretation

; .of these. rules .asit: apphes for.the’ lﬁ{elpret'mon of an: Act of the Tripura
5 o ,ch:slaiuu Assembly el P :

2 ~’_ o

s -

heinf i i




Elgction of
Munbers of
Standmng
Conumities of

Municipality.

oAy, be ?llowed by the. “recmi of Ur’odn f}evc}opmeut Depanment th'

_ aler,ted for each Commiittes,

al “'lcw‘lr Pauchayat ot ofa

Sub-Divisional Magistrate.or an anthoriséd officer i inthis behalf inthes case. 9
Nagar Pa.n(,ha,yat and the District Magistrate or an at.’fhorxsed officer - in. thls

“behdlf o the case of Municipal Councit shall czm a. meetmg of "members of ar

‘\Tasar Pauchwyat orsofa Mumc-oal Couiil 4§ the" case may be-for electlon

- under Clause ¢ (a) of Syb-Seciion (2} of Sectiop-16~ of'?the Agt for’ e]ectlon of :

nd cai_lsing—. v
njember of the

ﬂ.embers of Standing Comtmttee by ﬁxlrg a d'tte tu‘n* an
2 wiitten notice themo?" 1n tlie For m—I shall he sprved o’ each

date fixed for the purpose

{2) Such ‘meeting shdll be plesided aver by the- Sobe Dmalonal Magls- s &

frate or an autherised officei in this behalf or District- Ivieglstlate “or - 4n

&uthonsed officer in this-behalf as the case may be. -

(3) The majority of thie members - shall form a gyorwn. If on the date

of the mesting thuc 1% no qum um the Plesuimg Officer sha.il a 'veurn the mee- . 7

ting which shuli bé heid ‘on a date to be fixed by the Sub D{vlsmuai Maglstmte o

A uj_ho"ISG.J Hificer. in this behalf or the Disirict Magistrate or an autho« &

tised officer 111 this behalf aq the case may be, in the same manner P
Provided that no quotum.shall be necessary or adjousned meéting.

(43 The Pr esldmg Offcer, shall unmedmtely after commencemcnt of the -
~ tneeting, inform the members present 10 elect such number of membcrs ineach’ + -

‘Standing Commitiec as ‘mentioned in sub-secticn (2) of Section-6 from the

directly enectec{ member of such Na gar Panchayat or M unlclp'LI Council, as the .

case may be. ~ He shall inform the meetmg the number of-. members to be 5

(5) The Presidinig Officer shall’ follow the .pr ouadmc ag may be dcterml-
ned by the State Government for electitig the members of theé Standing Co-
mmxttee and -announce the same in the meetmar : e

{6) Al soon’ as the’ electmn of members of all - Sta.ndmg C;Oﬂ’ﬁl}i_ﬁti%c is

complated the Presiding Officer shall forthwith forwa.rd the names of  the
 clected members ofSLandmg Committee of Nagir Panchayat -y Mumclpal ")

Council as the casedmay. be, to the D1rcctor Urban: Development ‘Depar! tment’
for publlcatlon in the Officiat Gazettc - He shall -also forward the name of ;s

- elected members of all Standing Commitiee to the Chalrpexson of the concerned
Nagar Panchayator Municipal Council, ' ; ;

(7)- The papers rélating fo . thc eIectwn of mcmbcra of Standmg'.};

- Committées of fhe Nagar Panchayai or “Miinicipal Council as the case may--
be. shall be SEﬂf, to the. District - Mummpa] Eleetion' Officer- for safa custedy 5
: for three monthsi after whrch thc D:str;ct MumcrpalEkctmn Officer may‘ i

© Magar. ’”anchayst or of the Mumupal Counul &8 the ase may be befmra thc=' . =

1
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- allotment of * usnder
reserved seafs. Mummpahtzes in which office-of. Lhal!‘pel‘son “ghall - be-

destroy the same uﬂlcss othcw:se,_ :
"’vclopwf:n\ Departmcm i e

been dedaxed drsqua!!ﬁed from beuw a2 member

(b Ef such member

s_ | s o ofa Mumc:p'ﬂ Coundl oras’ ~the ‘case ‘may be, Nagar” Panchayat f.

) "'a.nd remuvi‘d from- their - Office of the member of a’ Mumc:pal
- Council of 25 the cass may be, N: ety ?anchayat he shall cease t0 be o
_me:mbcr o. the uta.namrr ﬁi‘ommtteg ; . - -

'nicfpal Coﬂm;ﬂ'dr "‘as .

1 a wrltten I'C'%OfuhO’i is réceived f_" m the Iv_f
val '_Of 2 ‘member .of

 ilic casg may be, ngar ducnavat that e
a _S‘t;;nd‘i,ng',;(;‘_oi;iini-’the is necessar y for smooth cor:duct of the G oncet- -
. ned Standmg Commttee the concerned- Blstrtr‘t Maglstratc & ‘
-"'Collector in case of Nagar Pemchayat the Dm'ctor of Urban Develgp- .-
,mcnt Departmen* in Lcase . of }\JumcipdI Councll T_nay..rqmove_ -

5 mm afw grvmg mm an GpPOE’tLﬂlty 0{ bemg heard

Rotational 6. {1y After ev ry aeneral elec*:on nclud1 Rg thc hrst crenereu élact'ion‘ o
the Act the State Goverument shall by a Nomﬁmtloq speclfv the
i Sel‘Veu for® ST,kSC
) ;_and Women Such Notmcat:oq shall.be published y Government Wlﬂ’llll
7 7(seven) dayq frofn the date of gonstitution of Mumclpqhtles tider Rirle 10
of the Tripusa M umcmahtxcw ' Conduct ofelection y Ruqu 1995. While speci- _
"""fyxng the Officeof € 1a.1rvxersou reserved for 8T, 8C dnd- Women mcludmg &
ST SC 4nd Women 1he State Grove rument qhall CQand er the wufdehnes S")e(:l-
ﬂed in Sub-lule (") Tkl N o -
L fn ?) The office’of Chanperson ing Mmuupahty for SC and ST shall not -
“he m(h narily reserved rf the total ponuiation ls less than 1()% perCent of the ": :
:tofal populatlonln that Mumcrpalny = oo e 4 : ;
- Provided that if by the aforcsa-d peicsntage Sufftclcm numbc of v e
municipalities-are not availablg for reservation of ST and SC ‘then the munici--
- palities which has'at least two elecied mcmbcrs bclongmg to. ‘ST and SC the
Oﬂ’rce of Chairperson of thdt Munlupalxty ma,y be 1eser\'ed for ST and SC .
e e (3) Whlic spcmfyln“ the office of Chall‘pclson 1cSchcd for. ST SC and
' 'EWOmcn mcludmg ST zind SC, Womcn ‘the State. Governmcui: shall* separatcly
nchaLtem the saiite nOtlﬁcatlon thc “office- of the Chalrpelson?. whlch are
reServed iax ST SC and Women. .~ - - ; :
") TI1e Office of - Chal" pcrson lcschEd for ST SC and- Women
Munn.lpahty in the first ﬂene“él electmﬁ s:tali not B feser ved-for ST, sC and
- Womeninthe Secqnd; geieral clectioh. However; there may _go_t beany E_:var_t_g i,

In
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Notice of
Election, ™

Eligibility for
Lthe' Office of

the Chairperson. .

Procedure of
Elecuon.

Tripura Gasette, Extraodinary Tusue, Diécnmber 27, 1995 A D,

reserve the Office of Chairperson of such Mummpaht:cs in the third or subsequent
gencral elections. ; g oy :

{7y Assoon as ay be after Consmutton ‘of the MNagar Panchayat er,
as the case may be;, Municipal Council, is notified.in the Officid]l Gazetteas per
sub-rule (1)* of Rule 70.of. Triputa Muuicipalities (Conduct of Eleetion) Rules,
1995 but not Jater thau 0(en) days from thedite of publication of the notifi-
cation - constitutingthe Nagar Panchayarts or the Municipal Council, as the
case may be, ot within such further. timeas may . be allowed by the State
Goverament, the District - Mapistrate and Collector or an Officer of the
State. Government authorised in this behalf by the concerned Disirict
Magistrate shall convene the first meeting of all the directly clected members
of the Nug’l]; Panchayat or, Mumclpal cuncﬂ as the case may be, for
takmw oath as Section—72 ofthe Act Cmd for the election of a Chairpersen
of a Na.gar Panch'myat or, a Mummp’zllty,‘ as the case may be, by fixing a
date, p?ace and time and causing a writing notme to this effect in Form--2 to
be served on  each chrcc{ly clected mcmbela of the Nagar Panchayat or,
as the case may be, Municipat Co uncxl $0 as to reach them as far as practicable
seveg da y$ before,tha date fixed f of the mcatmu.

8. (1) Directly eleofed membery of a MNagar Panchayat or, a Munici~

pality, as the case may be, only shall. be eligible for being a candidate for the

Office of the Chairperson of 'a Nagar Paachiyat or, as tbe case may be a
Mumcapal Council.

2 Adl\lc"‘ﬂy dacted membnr shall not be eligible for such election
unless he furnishes in, writing inForm ~ 3 that on being elected he shall ‘be
a whole time functionary of his ofﬁce aud tha.t durmg thc pcnod for which
he holds or is due to hold, such ap office, he shall aot. carcy on or be
associated with any business, pmfcssmn or ca!lm E. that shall or is likely to
interfare w:th the due exercise of his powers towards the performance of his
funct!on 01 due Hischarw of his dutws

9. (1) Ontheday of the first meeting of the directly elected members,
before taking s=at, shall, make and sibscribe an oath or affirmation of his alle-

“glance before the authority as specified in - Sub-Section, (1) of Sectioh-7Z of

the Act. The said meeting shall be presided over by, the: District Magistrate
& Collector of an-authorised officer in this behalf in case of Municipal Council
and Sab-division i Magistrate sran O feer authyrisad by him in writing in -
‘this behalf in case of Nagar Panchayat -at whmh the quorum of eligible

. direcily elected members are pressit.

{2} The Presiding Officer: bhaﬁ cali upon the members presest 1o
propose the name of the candidate for election of the Cnalrperson of a Nagar
Paiacha}’at o1, Munlclml Foumll as the case;may be, One member

y
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Hhe”req{lired to propese thé niame of & eandidate, zf the caudldate

-whese n#me i§ so plopgsed igdbsert; thé-peoposor sHall. while: proposmg the
. *TnaiIie of the candidate, alse subm*t to the Presiding Officer: the conseént papers

" of the wendidate i Fori: ' The Presiding Offiger shall record the - name of

_ ”-the candiddte proposed .name ‘of his party, if any, together “with the name /
of tlie prbpose*r in I’orm—- 5. He ehail rejeet any’ prebosal—- i s '

(1) ifitis a reserved seat but the prOpOSa}. does .
) reservatlon criferia ; 6t

(n) if t!' £
Beci ﬁﬁahseﬁ By hnn s

L dnd found eIlglbie the Premdmg

(%) if only one candldate -i8 propos“

* - Officer shall, in Form~~6 declare him 1o b duiy eLcted as f:‘halrperson of a
S Nagar Panchayat or as'the casec may ‘be of a Mumclpal Couneﬂ If more
- thiafi b8 t:dndidafeé hiavé beéh propesed dnd if “they  ate fouud elfglblc, the-.. - ..
Dresiditeg Offickr shall datiss  to  bé prepared kR list of ehglble contestmg ;o
) catrdxdfi’ces in Bengdh alphabetmal order in Form—-? R A

(4) Th° Premd.mg Oﬂicer thereafter,

117

The Presldmg Kol

btam thelr s1gna.tures or ’éhﬁl b ;mﬁfesslofx dghitist “ihidit Hames in Form—7. -

of voting the Presxdlng Officer shall m Fotm—~6 declare the candidate who has -

ecured the largest, number of. votes. to be duly e]ected Chalrperson of a Ni agar’
'Panchayat or,  as the ¢ase may. be. the Mumc1pa1 Councﬁ Tn gase- of equal,; et
7 hufibEr of Votes fetag Tetbrded in favaiit of 1o -or tnere candidates the Pre-
. didiag aificef $hull décids thé fesiilt of sldotion by Ieﬁ i# duch mapper as the -
- Piésiding - Officet sﬁﬁﬂ desti’ fit and thefe-uﬁon thig ¢andidate in whose favour -
the lot falls shall be deemed to have FECUFEE SnE Edditlenal Vote and shall‘.-__'_
Bk dE‘éiareﬂ td be dily “electdd as: €halrper5cm of i Nagar Panchayat or as the-= E
“ ,cae‘é niay be the Mixmmpal Ceuncll

pmposai hak been maée after the hst of caudxdate has s ¥

hall 'IL olit ﬁle names of canch- o

~ dates serially as per. hst prepared ong after anoi:her 4nd ask the members -

s present who * are wﬂimv to easi thel: voté by shnwxhg hands in favom: ofd
" candid;

. et sHall ﬂién white dowa the numberandthe .
' npaine of memi::ers who “hay

aised theif Hahds ik fAVoUr of eandidates'and;——, L

Hatt o v8te.: Ifany mediber east more than' - -
ene vete; then all of his votes shall be hable to be rejected _If any member.

" abstains from voting; 1t shall bBiGCOTded i Forru——'! in the femarks column S
. - against the name:of thi mem“er:. by the. l’resuimg Ofﬁ,cer After. compleno n '

Fﬁﬁeeeﬁfef Vight
: —Chalrpetsqn .
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- igil.or a Nagar - Panchayatas the.case may - he, shall  exercise the powers,
perforin the functions.and-discharge: the duties :.of - the - Chairpeison of a
. "Manicipal Council'or a Nagar Panchayat, as the :case:may be. '

Cfrtif'icate of . 1L (D) ,The'Dir'e;ctoL of Urb',_an Dpﬁeloi)me?:t shail grant cer‘tificaté
B ecm_u' _of election in Form-8 to the duly elected ChairperSpn' of a Municipal Council
and  the District Magistrate’ & Collector of *the’ concersed District shalt

grant certificats of clection to ‘the duly elected Chairperson of a Nagar
;- Ppanchayat and thereafter -the names shall be sent to the Director of Utban -
Development for publication of thejr names. in the Official Gazetie as the.

duly eleqtéd Chairperson of a Municipal Council or, a Nagar Panchayat,
. as the case may be. L R '

(¢) The District Magistrate and Collector of the fespective District shall
" “retain all papets relating to the alection of Chairperson of a Nagar Pans
shayat of the respective. District for aperiod of atleast six months from

the date of declaration ~of result which shall, thereafter, be destroyed unless -

otherwise directed by the Stalté"'"deef:nmant.

r(:?a): In case of Municipal Council, the Direct.cj__‘f- of Ur:ban_ Development

‘Department shall retain all papers Iélat_iljg to the election of Chairperson of a

Municipal Couneil for a peried of at least six months from the date of

declaration of yesult which . shall, thereafier, be, destroyed unless otherwise
directed by the State Governments. ; -

‘(}:z:ﬁz:ies' ) '12_,‘_ (I}_ As 5001 as may—-bg! but 3»_._:ct later “"": 90 days from ﬂ_uae date of
cancies.. £ any casual vacancy in the office of 'Chairper§on  the District Magistrate
& Collettor ot an auihorised officét in’ this behalf shall convene meeting of
all the members of such “Municipal Council for the election of its ‘Chair- -
‘person in the sams manner as provided in Rule g, "t

(2) The election of Chairperson of a. Nagar Panchayat shall be held

within 90 days by the conceraed Sub—Divisional Magistratgf or an authorised

officer in this behalf in the same magner as provided in the forsgoing

provision of these Tules. P L )

eyt or“' 13, (1j Notwithstanding anything- cothaim;d in- the Indian Oaths Act,
allegiance 10 1873 (X of 1873) evety .person  -who'is elected as- Chairperson shall
) ?;Jaé‘ﬁiirﬁi’an_ ~ before entefing upon his office, make and subscribe an oath or affirmation

a Nagar Pdochayat the -Chairperson. shall, before cutering upon his, office,

zs-;:-:méli%.‘?.a-‘.‘;d subscribe aqh_oath_.g;‘a_“fﬁirmgtiqn of his allegiance to the

* e is iemporarily unable £8 Act, the Vice-Chajrperson:.of :a Mu icipal Coun=

““of his allegiance: o the Constitution zof -India before thev - conecerned -
o District’ Ma'_gis’[f&fe’ & Collector-in: caseof: Munigipak.-Council and “in cise‘of

s .
s
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: _I(Elonst;t_qt,ig'm of India before the cqpqg}'n;@_,_ggb-pjyisional Magistrate in the
' t_fqlloWiifig-Frorm :-;—' PR S )

“ISlm/Smtl..“ “ .,,‘ . ‘., ’-.. haVlng b_e'_ihg'elected
ag*Chairperson .of a Municipal Council/Nagar Panchayat do swear in the

: the Constitation of India as'by law. 'eé't'él:blirsl;gc}' and f_l1_gt I will faithfully’

nameé of God (or solemnly, affirm) that T will bear true faith and allegiance to

discharge the duties upon which 1 am-about to gntei’... _ .
T i(2): Any person ‘who  having " being elected .as: Chairperson fails to

s T saf

- ke an oaih of afirination.- within thres months: from the date of élection
. shall cease to. hold the -office-and - his seat shall be deemed to have become

yacant unless the delay is' condoned by the State Goverament for any s_pecial' _
© reasom. Tt . B sk

Numbers of
Members in
the Exacutive
Commitiee.

= *" (@' 'rheState Government shall'by a Totifidation fix the Aumbér of

e

i4... (1) - The State_,Goverument , shall by Notiﬁcation fix the number of
Menibers to be nominated by the Chairperson to constitute a Chairperson-
in-Council ofa Minicipal Council as per Section 31 of the Aet.

persons to' be sominated by the Chairperson of a Nagar Panchayat to co s_t'i-':-

. tute a Nagar Committee of such Nagar “‘Panchayat as per Section 23 of

" the Act.

Procedure to

deal with guess
tion regarding
disqualification,
on the ground
of defection ;.

' : i ¥

. CHAPTER—IIT'
15, (1) Inany meeting of a Nagar .;Panchay-at;‘ér;_a, Municipal Council,
as the case may be, whete ,vofe is taken.-for election .of a Chair-Person

. ‘for ady- othar purpose, the Presiding . Officer- - shall, if his attention is
- grawn that any Member has voted or abstained from voting contrary tc the

di_rectic;n of the political party to which he belongs and thereby has earned
disqualification as p.’fls;',Secti_on 58 of the Act, record the facts in the remarks

* column of the tecoid of proceedings of" the meeting, obtain™ ¢larification- from

‘‘‘‘‘

* " guch ‘member and then refer the question to the DM, &: Collector “in’ case
. of Nagar Panchayat having jurisdiction for degision and in case of Municipal
-7 Council, to the Staté Goverstent: ot

(2) Ifa Nagar Panchayat or a Municij:zil Cbﬁﬁ&ln receives a written
information from a Political Party or from a Member that the ember has
voluntarily given up the membership of the party or the member baving. been

“elected otherwise than as a member of a Political Party has joined‘the Politi-

cal Party, the Chairperson shall refer the question to the District Magistrate

" & Gdliéctor or, as the case may be, the State Government to decide whether
si6h metmber has carned disqualification under Section 58 of the Act. '




(3) Every such memﬁer k. fo have earned
. ',dlsquahﬁcatmn by reason of voung or a.bstalnlng ﬁ'om voting ‘con~
: ktrary to ‘the dlrectmn of his political I‘artﬁ; n:lay submit letter or
- ptigt’ permlssion Bt éohdonatfon S < - Disfrict Magistrate -,
,& Colleci:or','or " as’ %he :ée lﬁsr)‘( be; 1:o flié Stité Gober meﬂt within 30 days -~
- from {he dafe §f vbting “dhd $uch éhthdnty $Hatl fake p. ‘the question of
dlsquahﬁcatmn only AFEE bxPify of $3id Périod 6F 30 diys and declde the.
§aing wzthm 15 dayy from the Pfkplry of the said pénod of 30 days :
C ) If the ?iuf]mrxty, a8 #iforesdid;is satisfied on the basis of the report o 5L
of the Pre31d1dg Officai ahd afeef ‘makihg such- enguiry ad he may consider -
neckdsary that dny §ich’ tnernber ‘s becomé distualified - under Section 58 of
the Act record his decision, communicate it to the'concerned Nagar - Pauchayat'
_ of, as the case may be, to the Municipal Council and make declaratlonm: P
CFothzsii thit the méiitiet g teased 16 be thé methber of that Nagar Pafi- p
} Chh}df ot} hs ’the case ma.y be the Mnhlcipal Couﬂcll s ]

Egﬂgplgesel‘-‘;lﬁ:- e (1) Any dlspute relatm to the clectlon to Ofﬁce of the Chalrperson -; S
dity.of election  ~ Of a Nagar Panchayat shall be decxded by the D;stnct Magxstrate having .
of Chairpersol . |ogal jurisdiction.. . - . o B
(2) Any dispute relatmg to the elhctlon to tHe 6ﬁce of the Chalrperson *
of a Mumclpal Council shall be declded by a: Secrefary £5 the’ Government T 4
1o be appointed in this behalf.by the State Govermment. . k
(3) -The authority, as dforesa.ld shall give nOthﬁe to the contending-
parties, call for all the records regardmg the election in dispute, givée the -
partie§ an “gp poftutiity bf being heard -and “decide- the dlspute within &
Period of 60 ddys frbth the.date of raising the - dispute: w
(4j Noiwithstdndlh"g auythmg herein eontained, pendency of Hie H;spuié P

§hall hot ’d1sbﬂhtle tHe inctimbent deblarbﬁ to ‘be elected -to coutmue in h1s
- Gthce: : ' oo D ol g - '

¥

Rémdval  of - 170 (i) Thé State GOVermnent may 1ssue such geueral or spaclal direction as’. _ '
difficulties, - may, in its opinion, be necessary for the purpose of giying ef"fcct to'these rules, -
- (2) . Ifdny difficulty arises 111 gwmg effect to the. prowsmns of these rules, e il 3
the State Government, may, as oocas:on requn-es Y order do anythmg '

Whlch appears to- 1t tobe necesqary for the purpose of t removmg the dxffmulty

| By order af-the Governor, . -

R ) Seeretary, i
el ‘ , Government of '1'1'113““1




L . L‘,v‘
.

g

-

‘e_ ctlon of Members of Standmg Comrmttee
_ of Mumclpal Councﬂ/Nagar Panchayats .

... Sub-Divisios. -

* Score out v__v]iich is not appliqal:;i%. :

[ D SO T MY

; ; g *Munlcipa.l COunclllNagar Pancha.yat tobe heid, o
-on. the date and at the place and tune spec1f1ed below to clect Members of i
the Standlng Comm1ttee ' ' ' : '
LLAIL d1rect1y elected Membcrs of,.,. .- __ i & 1) i
*Mumclpal Council/Nagar Panchayat are requested to attend ' @ i
D?’-Ifel* Pl - i Place % ) 7Time ) :
}
R - District .Magistraife'/‘: g i
Date. ; _' Sub-Divisional Magistrate or . o
5 an authonsed Oﬂicer 111 this . *- 4
Pla;cg_ . ‘ behalf i Y ke nﬁ-: ' .
' el s Digtrict, -
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FORM — 277
See Rule sl o L

... Notice f_or_fipsﬂ,fir,st adjourn meeting.

Notice is hereby given that the fll‘st meetmg ofthe . = " .z

s

. = *”viunmpal Louncu/Nagat' Pancuayat shaul be held on tne date, place '

and, tlme speclﬁed below for the Members to take oath . aud to elect the
Chauperson *(Wmch is reserved ibr Scheduled CastefScheduIed Tnbe or §C

- Women - or ST Women ot Women) as per State Government ‘Notifica=

thD NU e 7_7_;,;,..-_‘ SR T S owew 7 o omew 5 e .ok - isa

dated... ... .. o e e ';_,.ag&tﬁe‘}fi__,ce_:Chairpersen.

All dected Members of the o \ vis - .

5

Mun1c1pal Co unc11!Na.gar Paiichayat are fecjuested to’ attend

e

Date ' . Place | _Time

District Magistra.tei

Duatz . ' " Sub-Divisonal Magistrate . or
TG e _ ‘ - an authorised Officer in this

behalf. den aie wee (Y
' - 've. - Distriet,

Place : _ ; wee i . Sub-Division. 7

* Score out which is not applicable.

& : ,d;t?j‘

e

, MR

A

B

e
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- . FORM—3.
* See Rule (3)

- Form of Declz_a_.;ation-.

L* S]m/Smtl “h e TR Vo I ..do hereby
declare that oo bemg elected to the oﬁica of thc Cha.irperson of .
..Municipal Comcxl/Nagar Pa.nchayat‘. I shall be 2 whole

".tzme fbncnonery of the Oﬁbe of ChalrperSoﬁ and that *‘durmg the period for

whlch T hold such Office, i shall not hoid such Office - of profit and will not
carfy .on or_ be associated with any busmess, professions or calling that i is
likely to interfare'with due exercise of my power of due performance of my
function or due.discharge of my duties.

Date : - ' ' : Signature of Candidate.
Plage ¢ Nama.ii~ © ... e g

FORM~-—4.
See Riile (9)

Consent Paper,

‘Eléctinn of Chairperson of .. e ' e o

*Maunicipal Council/Nagar Panchayat.. s
T Shri/Smti FETE B ...a directly
elected Membe): of .. ' Munlclpal

Co uncil/Nagar Panchaya}c hereby exbrcss my bonéént to be a candldate in the
siection of 6ha1rp%rson of thesaid Mummpal Chuicil/Nagart Panchayat

Yignatars of the Candidate.

Name... .

Momber...- - '
Date : ' R ~ Municipal Council/Nagar .
Place : : Panchayat " .

%' S¢6re ‘out which is not applicabia.
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See Rule 92). g E

Electlon ofCha;lrman o i g el e ey =

% Mun;mpal “Council/ Nagas Panchaya.t il S o :
_ L1st of candidate and thelr proposer g bt Bl e e

SL NO Name of he Candldate e s ‘0
and Pohtlca; Party, ot and Pohtlcal Party

L : 1fany e B Ifany g - {
*1¥nf¥'f?',*752_;f et ] o

Date :© . S ' _ Slgnature of Pres1d1ng Oiﬁcer, _' ¥ ;
R wlllpa, : Name, . i’ e S Y
Place; ~ ° o ' R Desnguatmn e

"FORM—6. | i e g
See Rule 9(2) ' a e 1% Y

M ottt i

Form of dcclaratmn of result of contested/uncunteated electlon in the":,-;_" Al
Office of the Chairpersoil (which is reseived for - *Scheduled CastefScheduled"
Tribe or SC WomeanT Women/Women) : :

In pursuance of the provmon of Sub Ruie (3) of Rule 9 of the Tnpura_ 2Bl
'Mumc1pa1 (Electlon of Office bearers) RuIes 1995 declare *Shn/Smtl s e
e @S duly elected *Chalrpersc)n of - G 2as :..'-.

Mumclpal Councﬂ/Nagar Panchayat S

et A 102 e Bt e Rt 4 it

I R DT

Daie A - Slgnature of the Presuhng Oﬁicer, _
gl v Y gt - Name.. s * e TSR T orum 5o s
Place: .~ - R : Demgpatmn.... ' PR

A

T¥Score out which s not applicable.
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FORM—7
See Rule 9(2),9 (3)..

List "of contesting caud1dates and number of*votes secured by them
for election of Chairperson (which is reserved for *Scheduled Caste/Scheduled
Tr);be or SC Women/ST Women/Women)

: ok
S —

SL NO Name of the No. of Vote Name of Members; REMARKS.
Candidate.  ggoured. who cast vote by ‘

: raising hands in

[ favour of a Can-

- diflate,

IR TR T ;
Date - ' Signature of Presiding Oﬂ‘icer.
Place ¢ ' Name ...

Designation
FORM!—-§..

See Rule- M
Certificate of"EIectiq'n.

. Certified that *ShriySmiiz .., .. ——
has -been duly elected%as.clmir'person'uf‘ o g o g g0
w w v *Munmpal Council/Nagar Panchayat
in the meeting of the. said Munickpal Comncx[/Nagar Panchayat’ *held
on at ... ee s C e ..and in taken

thereof I grant to *hitmphes these certificate of electio n,

Director of Urban Development
Government of Tripura/
District Magistrate & Collector

Da}e ! e fei .o see PO
Place : gon. s

Name... s 3

. Designation... - w3

*Score out which is net applicable.

Priated at the Tripura,Gpyewment Press, Agartala, |
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PART--I-- Orders and Notifications by the Government of Tripura,
The High Court, Government Treasury etc.

GOVERNMENT OF TRIPURA
URBAN DEVELOPMENT DEPARTMENT

NO.F.24(11)-UDD/DUD/2010/24819-983 Dated, Agartala, the 9th March, 2021.

ORDER

In exercise of the powers conferred by sub-rule(3) of Rule 6 of the Tripura Municipal (Election
of Office Bearers) Rules, 1995, the State Govemment hereby directs that the total number of seats to be
reserved and rotational reservation for SC, ST and Women in the offices of the Chairpersons shall be separately

determined on the basis of population of separate classes of Municipalities that is Municipal Corporation,
Municipal Councils and Nagar Panchayats.

By order of \t::jn\:v-em,
Addigi aﬁm ry to the

Govern of Tripura

Printed at the Tripura Government Press, Agartala.



